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1305 F: HYD: ACT 1I] Gambling

(Translation) ;

THE G’AMhLING ACT

;i
| s

No II of 1305 F

(Rec elved the assent of the Madarul Moham .

of Hyderabad on 26th Dai 1305 Fasli -
corresponding to 13th Jamadmssam
1313 Hijri). - '

+

- Whereas it is expedient to make

provision for: the- punish-

‘Preamble. ment of gambling in public

and the keeping of common:

gambling houses in *[His Highness the
Nizam’s Domlnlons,] It is hereby en-
_acted as follows:— -

'+ 1. This:act tshall'be called the -
Gambling Act and it shall™

the.. . whole ~of -

*[His Highness: the Nizam’s"

Title, extent extend to
and com- -

mencement
Dominions] and come into

force from the. 1st Farwardx 1305 Fasli.
2 Froni the date éfbresaid all
Repeal of Acts, Rules, Circulars and

Acts, Rules - Orders mentioned: in the
and Circu- Schedule appended. to this

:‘:‘gflggelg" Act shall be repealed as
schedule “specified i in column II of the
appended . sald Schedule

hereto

. *As amended by sub-section (7) of Sec. 2 Act
No. Il of 1308 Fash .

TPubllshed in the Jarida, dated 3rd Isfandar
1305 Fasli. ‘
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Gambling {1305 F: HYD. ACT II
(Translation)

3. i) Inthis Act “ common
gambling house * means a
Definitions. house or premises or enclo-
sure or open space in which
cards or dice or table or other instru-
ments or gain of the person owning,
occupying, using or keeping such
house, premises, - enclosure or open
space whether by such profit or gain
by way. of charge. for the use of . the
instruments of gambling or of the house,
premises, enclosure or open space or
otherwise howsoever.

Explanatton —-The word « house g

includes a tent and all enclosed space]
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*[(2) In thxé Act * gambling ”’ in-

- cludes - wagering or ‘betting except
wagering or betting upon a horse-race ;
when such . wagermg or - betting take
place——-- e S

(a) on the day on Whlch such
+ 4 “‘race is to be run," : :

() in an enclosure which the ste-
ward§ controlling such race
have ;wuh the sanction of the
' b Government,  set -apart. for
the pFrpose, and - Coieen

ﬂ i (c) (1) th'a hcensed book-
; , ,or

(u) l:%means of totahsatot as

S " dbfined in'section 12 of the

. Hyderabad Horse Racing -

apd Betting Tax Regula- -

hrn, 1358 Fash, L

but;does not 1nclude alot-

Try] e

od

1 As amended by Section 2 of Act No, X of
1354 Fasli.

4

Y LAY ')Q’:'J‘O}’.Gr‘,.r")ﬁ,;‘ a0

*As amended. by Regulation No. 49 of 1358 F.,
published in Gazette Extraordinary dated 27th Amar- ..
dad 1358 F. This amendment will come into force from
1st September 19&.19 Vlde Gazette Extraordinary

dated 6th Shegewal 1358 W



1305 F: HYD. ACT 1] -Gambling
(Translation)

*[(3) ., ““Instrument of gambling”
"include the articles which are the ac-
cessories of gambling or which are used

for carrying on gambling or as a means"

of gambling or for facilitating gambling

and also include  any - books, tickets, -
board and other documents used or ‘to.

be used “as register, record or ev1dence
- of gambling]. :

4 T[(l) Whoever, bemg the owner

o or occupier or havmg the
Penalty for

owner. occu- USE of any house or pre-
L

pier . or . per- | __szes or enclosure or open

- son using space, opeys, keeps or

common uses the same as a. com-

ﬁg’fg’e‘mg .-. .mon gambling house and

whoever, beingthe owner
or occupier of the aforesaid house or
© premises or ‘enclosure or open space,
. knowingly or wilfully permits the same
to be opened,. occupied, kept ofr -used
by any other person as 2 common
‘gambhng house, and . .

Whoever has the care or manage-

ment of- or in any ‘manner assists in
conducting the business of, any such
house, enclosure or -open space -as

13;‘1‘\s amended by Section 2 of Act No X of
tAs amended by Section 3 of Act No, X of
1354 F.,
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‘Gambling [1305 F: HYD. ACT II
( Translation)

aforesaid, opened, occupied, used or
kept for the aforesaid purpose, and

Whoever ddvances or

enclosure or open space,

-

“Shall be liable to.a fine not exceed-

ing two hundred rupees or to imaprison-

ment, simple or rigorous, for a term-

not exceeding three months].

*[(2) Whoever opens or keeps or
uses or ‘permits to open,.or keep or
use - any” house or premises .or -en-

closure or open space for: the purposes‘

of gambling shall be punished with im-

prisonment, rigorous or simple, for a ...

term not exceeding thrée months or for

each such day on which such " a house .

. or premises or enclosure- or an open

space is likewise opened or used with .

a fine not exceeding five hundred
rupees, or with both].

furnishes -
money for the purpose of gambling
with persons frequenting such house,

*As amended by éection 3 of Act No. X of
1354 F.
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(Translation) : SR P X

*[5. Whoever is found in any such
- house or premises enclo-
l;epalty for  sure or open space, gamb-
irfg‘g&f_em ling or present for the
ling house. . purpose of gambling with
; cards, dice, counter or
"] money or other instruments or means of

gambling whether playing for any

amount of money, or wagering, or bet-
- ting or otherwise, shall be liable to a fine
¢ not exceeding one hundred rupees or to

imprisonment, simple or rigorous, for
i a term not exceeding one month ;

» ~and whoever is found in any
- common gambling house during any
" betting or playing therein shall be pre-

sumed, until the contrary is proved, to
“have been. there for the purpose of
< gambling, .

6. If the District Magistrate or
: the Magistrate of the first
. Entey for class or the District Super-

3:;?:;“1);“‘1 intendent of Police {r the
“Police. Inspector of Police m the

) City and suburbs of Hy-
“derabad? on credible information and
-after such enquiries as he may deem ne-
cessary, has reason to believe that any
‘house or premises or enclosure or an
.open space is used as a common gamb-
_ling house, he shall be empowered to
“enter or aunthorise any Police Officer,

-not below the rank of a Sub-Inspector
to enter with such assistance as may be
found necessary, by night or by day,
and by force, if necessary, any such

_house or premises or enclosure or
Open space, and it shal be proper to
arrest all persons whom the said Magi-
strate or Superintendent or Inspector
of Police finds therein or to allow the
Police Officeér so authorised to arrest
such persons whether or not they are

. actually gambling, and

*As amended byAct No. VI of 1953.
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( Translation)

H

Seize or authorise the said officer to
seize all instruments of gambling and
all moneys and securities for money
and valuable articles, reasonably sus- -
pected to have been used or intended
to be used for the purpose of gambling
and which are found therein, and

search or authorise such Police
Officer to search all parts of the house
or premises or enclosure or open space,
which he or such officer shall have so
entered when he or such officer has
reason to believe that any instruments
of gambling are concealed therein and
also the persons whom he or such
officer had so arrested and seize and
keep in his possession all such instru-
‘ments of gambling as are found in the
search.

Explanation :—In this section the
expression “City and suburbs of Hyder-
abad” shall be deemed to include
. Secunderabad, Trimulgherry and Bola-
rum. ) .

#7.  When any cards or dice or table
or other instruments or

Fingingtc means of gambling have
fr?gusspicted been found in any house
housesis ., O premises or enclosure

evidencethat oropen space entered or
such houses  gearched in accordance
Z;fncb‘zﬁ’émn with the provision of Sec-
houses. tion 6 or have been found
: with any of the persons
there,m, it shall be evidence, until the
.contrary is proved, that such house,
premises or enclosure or open . space is -
used as 2 Common gambling house and
the persons found therein were present
for the purposes of gambling although
no -play was actually witnessed by the
Magistrate or the Police Olﬁcer or any .
‘of his assistants].

- .*Ag amended by Act No, VI of 1953.




1305 F: HYD. ACT 1] Garmbling
(Translatzon)

If any person in any common
gambling house entered

Penalty for . by Magistrate or Police
persons ap- - Officer under - the provi--
}’;fg?ﬂi‘lifgd ~ sions. of this Act, upon
false names .. ' Deing. apprehended by -
oraddress. - the Magistrate or the
" Officer or wupon. being

- brought before a Magistrate, refuses
.or neglects to give his name and: add- ,
‘ress 'or gives any false name or address, -
when the Magistrate or the Officer
asking his name -and address, he may,
on contviction béfore the same or any
other Magistrate be liable to a fine not .
exceeding two hundréd - rupees and-on
the non recovery of such a_ fine or in
thé very first instance, if such: Magls- .
traté thinks fit, shall bé liable to impri-

sonment for a term not exceedmg one -

month

......

),for keepmg or: usmg a

,.{;}“g‘;‘l%el?;s “ncommon gambling ‘house
oo desig‘,, or,being present ‘there in

troyed; on. 1, i,for the.purpose of gamb-
.conviction, ., ling, the conviction Magls-

.fgl;r{‘,fl’igmg i trate may order all the;ins- -
& . truments -, of , gambling

h + 4;:'.’.,
ouse . found therem io be’ des-

,troyed and may also;.order [all or any
-of the securities for money and . other
- articles found, not being mstruments of
.gambling, to-be_sold wholly or. partly
for, money and the proceeds, ‘thereof
with all money found therein to be
~forfeited or in his discretion, may ‘order
tdny part thereofto be: regorned
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Gambling [ 1305 F : HYD. ACT II
' (Translatzon)

to the persons appearing to be severally
entitled thereto. N s

-10.
~_ order to convict any per-
“"va:oigofforVi son of keeping a' common
e gambling house or of being
concerned in the manage-

necessary. -
o " 'ment of ‘such house, - to
prove that any person found gambling| <
- was playing for money, wager. or stake,

It shall not ‘be ‘necc’sszviry," in]
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*[11 Tt shall be lawful for the Ma-
gistrate, before whom such

(I;f;fés‘?;t:d persons shall be brought
to require who have been found in
any person . any house or premlses or
“apprehen-":  enclosure’ or Open-'space
) g;%rtg ‘33_ 7 “enteted ‘into under the
nand glvé provxslons ‘of this Act ‘to
" evidence, - require any such - -persons

VUHIBR < Tt be examined on oath or

) solemn‘afﬁrmatlon and! give evidence

~ relating to any gambling in such: house

" or'premises or enclosure or open space
01‘ relatlng to any act done for the pur-
pose ‘of s preventlng, ‘obstructing or "de-
laymg entry into such ~house or - pre-
’mises or enclosure or open-space or- any
" part thereof of - any Magistrate '
Oﬁi‘ce'r authorised as aforesaid, and

* A3 amended by Act No. VI of 1953, published
. 1:inly'Gagette Extraordinary No, . 57 dated
24th 4pril, 1953

10
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' (Translatton) '

the ' person < so:: requlred to give state-
ment or evidence as a witness shall not
be excused fromso doing when brought -
before such'Magistrate as’ aforesaid or
from being so examined at any subse- -
quent time by or-'before . the same or °
any other Magistrate or by or before -
any Court in ‘any proceeding or : trial
in any way relating to- such’ gambling:
or-any such'acts as aforesaid or from
answering any question put to him re-
lating to the matters: aforesaid, on the:
| ground that- ‘his -evidence shall tend to:’

criminate himself and : any-person:
so required to'beexamined as 'a wit-
ness who refuses to take oath or ' affir- '
mation accordingly, or to: answer  any -
such question as aforesaid; 'shall ‘be'
liable to simple’imprisonment; for a
term not exceedlng six months'Vor a
fine not exceeding one thousand rupees
or to both.]

11



Gambling [ 1305 F: HYD. ACT II
(Translation)

~12.. :Any. pérson who  shall have"
- been concerned in gamb-.

. ling in. contravention of
this Act, and who shall -

Wltnesses Y
mdemmﬁed

be examined as a witness  before a Ma-
gistrate on the-trial of any person for a

breach of the provisions of this Act, .-
and who upon such examination, shall, .

in the opinion of the - Magistrate, make
true and. satisfactory discovery to the

best of his knowledge of all matters as

to which he shall be so examined, and
who shall thereupon receive an order
in writing from the said Magistrate’ to

. that effect, shall be freed from all pro- -
secutions under this Act - for  anything
done before that time in respect of .

such gambling. -

- *[13. (1) A Police Officer shall be -
empowered to apprehend
Eggﬂg’bﬁ";’s without warrant any per-
and animats ~ Son found gambling, for
in public money or other valu-
streets,

able thing, with cards,
* dice, counter or other in-
struments and means of gambling used
in gambling in any public street or

thoroughfare or pubhc place or open

space, or

TI Any person setting a bird or ani-
mal to fight or sets any bird to fly at
stakes in any public street, thorough-
fare or public place or open space or

. any other place or in his own house,] or .

Any person there present aiding

* Amended by Section 4 of Act No. X of 1354 F.

tAmended by Section 2 of Act No. II of 1338 F.
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1305 F: HYD. ACT 1I]
S TN (Translatzon)

: and a betting fighting of birds and ani-
mals in public.

R Sueh person when appreliended, ‘as
;~-aforesaid,shall be brought without de-
lay before a Magistrate and, on convic-

tion, shall be liable to a fine not exceed-

ing fifty rupees-or "to imprisonment,

simple or rigorous for a term not ex-
- ceeding one month, and

, Such Police Officer ‘shall be em-
powered to seize all instruments  of
gambling, birds and animals found in

such public.place or with the persons

- arrested and it shall be lawful for the
. Magistrate at the time of conviction;
. to order such instruments to be forth-

with destroyed and the birds and -
animals . to be forfeited to the T[Gov- ,

" ernment] and sold.

*[(2) Every Police Officer, not

below the rank of a Jamedar, shall be
empowered to apprehend without war-
" ant any person found gambling in any
_ public street, thoroughfare or public
place or such persons present and there

Gamblmg .

v TAmended by Sub-section (9) of Section “(2) of
Act No. IIT of 1308 F.

“*Amended - by. Section 4 Act No.. X of _

-~ 1354 Fasli.,” ~ —~

a.,‘ﬁ'%bat‘/'w&/%yb’

slroress u(b»oﬁuwfdﬁ

Prasi B o U bosy

b r..J/LffﬂfJ L/ Ja/a“/ a-—/
UUJ)JJ ! u/ﬁﬁfu }:u"‘;"

| f f £ﬁu:bf:y/ecf.u’dt j{f

«c-—_/b’./u’{//

"3’? u/bé::bwu.u‘),g.uni 2
de/u’b?wﬂt/ e
WM/M; ,Lwi;g;;ﬂ,o ez
*,ul,,:?;uy’&»&z;(,gfabfdfff
S bfu‘?’b/’]ﬂnuu’ 21
| / UhsZabem st usb IV T (15
U/(u”u’tw"(u Aos
j/l?;/w&yj‘}’w S
sledir IV Jfauﬂutw(’ﬁf
- //bﬁ,f_zymd b /M/ L_«”‘
O auﬂwf/«,m
fJ’A/J/uJ'mJU"W_fc—» e
& Jufwrw'wm/)fumw/

Vi

WA R B e R
:’l&_mdwwb? s otk o)
Mgy GoYly st L

13



Gamblmg [ 1305 F: HYD ACT II
(T ranslation) - :

- aiding or abetting such gambling, such:
person on arrest shall be producéd
before & Magistrate without delay and.

" on conviction, shall be liable to a fine
not exceeding five hundred rupees or
to imprisonment simple or rigorous nof.

“exceeding a term of one month. Such

~ Police Officer shall be empowered 1o

" enter and" search for the purpose - of
seizing articles suspected to have been

. ‘used -or -to be used in committing an:
act which is an offence wunder this

section:and . may seize all such instru-

.ments . of gambling found in such a
place or on the persons arrested and

- the Magistrate may, on:conviction,

order such mstruments to be forthw1th

. destroyed ] . . :

*[(3) Any persori who prints, pub-
lishes, sells, distributes or in any other
manner circulates any newspaper or

- news sheet or anyother documentor any
news or information with the intention
that it would help or facilitate gambling
shall be liable to punishment as men-
tioned in sub-section(2) and every Police
Officer, not below the rank of a Jamedar

may arrest him without warrant.]

*As amended by Section 4, Act No.X of
1354 Fasli.
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1305 F: HYD. ACT II'] Gambling
. (Translation)

14, Nothlng contained in th1s Act

Kinds o ;)f shall apply to any game of
games to -
Shich s - n(xiere sklll wherever play
Act does ¢

not apply.

15... Offences pumshablc under this-

-Act may be tried by every

Ogences by, Magistrate having - Juris-
&;’{,‘l‘e ="+ ~diction in the place where-

. the offence has been com- -
“mitted but. the said Magistrate shall be .

restrained within the limits of his powers

~as_to.the amount of fine or. term- of

nnprlsonment he may inflict.

.16. 'Whoever, havmg been convict-

. ed of an - offence. punish-

Penalty for
subsequent

offenices. - _section’ 5.of “this Act, is

“again guilty of an offence
pumshable under_either of the: said

“ sections, “shall- be “subject; - for every
such subsequent offence, to double the

punishment to- which ‘hé would have
beén liable for the first commission of

-an offence of the same description. -

: b.':\:"'17,.’
" may - direct any portion,

Portion-of ot exceeding one third,

gﬁfd’?c? ybe  of any fine recovered
_under sections 4 and 5 of

_informant..
- this Act or of the moneys

or proceeds of articles, birds and

N Twy o

able under sectlon 4 or '

. N R S ’
.*The Magistrate trying--a case |
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, Gamblmg [1305: F. HYD. ACT.-I
. (Translation)

animals, after they are found and
ordered to be forfeited under this Act

- to be paid to an informant.

¢

18. A fine imposed in accordance
with this Act shall be re-

Manner of  covered as- the amounts
1%??;% of  of fine are recovered in
expenses. ordinary Criminal Court ;

.the fine so recovered shall
be credlted to the Judicial Department
in the *[Government] Treasury after

deducting the expenses mentxoned in -

’ Sectlon 17..

19, All offences ﬁﬁder this Act

. shall be bailable, When
Otgence}sl_ a person. is arrested or
underthis . detained without warrant
bailable. by a Police Officer or

" appears or. is- brought

before a Magxstrate and is prepared at -

-any time while in the custody of any

Police Officer or at any stage of the |
proceedings - before a Magistrate to

- give bail, he’shall be released on bail,-

;and such officer or Magistrate, if he
‘thinks fit, may-instead of - taking the':

- bail from the accused, discharge him on:
.condition- that ‘he executes.~a. bond
without sureties with3 promise that he
shall appear when required by the
officer or.the Maglstrate ,

. *Amended by sub-sectxon 9 of section 20f
Act No 11 of 1308 F
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“Gambling - [1305: HYD. ACT I s> 5t pip Glls LV

(Translation)

SCHEDULE.

List of Rules, Circulars & Orders

(a4
‘ . .
.~repealed by'-theAGambling Act. ‘ .L,/ u j b . } e C’;{}P% } ﬁ,/// /éJ

Order of Circular | No. & date
etc. ~ with year.

I 4 /.7.":2(, l"’{
3
oy

The Taluka Appeal: 158 dated

. Circular addressed | 29th Rabi- =
b}ol(tihe Tall(llqdar, us-Sani 1280 C,;J 3 AW, |
aldrug and copies: Hijri AT J
to,other District . J|8girirae "‘k‘/ 4 “j',‘j/
“Talugdars : : DIWAY
- ‘, | 1 1aSB
. | . ) .
Orders of the Judi- | I3th Rabi. Full =i
cial Minister. - | ul-awwal ) o E
1306 Hijri, - A, - )
: : ~ s & {2 G
- ;- ay e CJMW,»L} r
Cir}:u(]lar litg[r of X/Crirréiﬁal Full ., , {
the Judicial Mem- | Court 8th ; 2, .. ,,.
ber addressed to | Safar 1295 | L S0 @WKUH /
the Nazims of the | H. : vad
Courts, : : s ¥
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